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IN THE CENTRAL ADMINISTRATIVE TRIBUNAT HYDERARAD HENCE: AT HYDERABAD
o.a.%0. 668 93

Date of Orger: _16/‘7-93

Between:
o

1. Divisional.Railway Menager, (D3)
Soutn Ceilitral Railway, Secunderabad,

2. Permonent Way Inc-rcotor (Cond
5.C.Rly, Secunderabad,

3. Chiefl sSignal InSpector, _ : '
Signal & Telecommunication Department, -
S.C.Rly, Secunderabad.

.o - Applicants,
and .
1. 0 y: {. -)/qc(ou:‘};j .

2. Presiding Cfficer, Labour Court,
Narayamaguda, A.P,Hyderabad.

. Respondents.

T o 3. - R . -

For the Respondentss -

CORAMS :
THE HOM'BLE MEJJUSTICE V.NEEZLADRI EAO : VICE CHATIRMAN

AND .
THE HONTELE MR.P.T.TIRUVENGADL s MEMBER(ADMN)
The Tribunal made the following Order:-

Admit, The operation of the order datedlll-3-92
in C.M.P.No, 1 /83 is suspended until further orders.
Issue notice to the Requndents.

Post the case on €,9.93,

R / ),

o]

- The Divisional Railway lanager (B.G) S.C.Rly, Secunderabad.

The Permanent %ay Inspector (Con) S.C.Rly. Secunderdbad.

The Chief Signal Inspector, . Signal & Telecommunication
Department, 5.C.Rly, Secunderabad. ‘ - ‘

4. The Presiding Cfficer, Labour Court, Narayanaguda, Hycderabad.

5. One copy to Mr.N.R.Dewgpz:i @M faw nlen  ~am o - ,

7. One spare copy. '
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IN THE CLNTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD
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THE HON'ELE MR.JUSTICE V.NEELADRI Ra0

VICE CHEIRMAN
D

3

THE HON'BLE MiA.B.GORTY : MEMBEK(AD)

AqD

« T .CHANDRASEKHLR  REDLY

THE HON'BLE
MEMBER(J) -

AND

THE HON'BLE Ivm_.P.TﬁETNENC¢;DAM :M(A)
Dated :+ & - -1993

ORDER/ JUDGHMENP+-

' ”~ ‘
Mof, /R4, C.i, NoO,
in

o.a.50., 66% 9. -
T.A.No, (W.p. )
Admitted and Interim directions

issued .
Algued FT 7 Y™ e vror

Disposed of with directions

Dispmissed
Digmissed as withdrawn

Dipmissed for default,

-.IJ‘_‘.\‘-_W e WAt e

No order as to costs.
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